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O.A.No. sg0f 1993
T.A. No.
DATE OF DECISION 15-4-1993
Shri D.U. Vanjara Petitioner
Shri K.J. Thaker Advocate for the Petitioner(s)
Versus
Union of India and others  Regpondent
Advocate for the Respondent(s)
CORAM : ‘
The Hon’ble Mr. N.B. Patel Vice Chairman |
The Hon’ble Mr. V. Radhakrishnan Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?>

2. To be referred to the Reporter or not ¢ (J\VD

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

Whether it needs to be circulated to other Benches of the Tribunal ? j




Shri D.U. Vanjara

Through legal heirs

Shri Amarsinh Umedji Vanjara,
Pethapur, In the Bazar,

Opp. Ambaji Mataji's Temple,

Tal. Dist. Gandhinagar Applicant,
Advocate Shri K.J. Thaker
Versus

1. Divisional Railway Manager (E)
Rajkot, Western Railway, Rajkot.

2. Chief Erecutive OCfficer,
Western Railway, Chruchgate,
Bombay. Respondents

ORAL JUDGEMENT

In
O.he 88 of 1993 Dates: 15-4-=1993
-Per Hon'ble Shri N.B. Patel Vice Chaiman.

The applicant and his adwocate are not

!
present. Dismissedfor default.
t

N |

(V. Radhakrishnan) {N.B. Patel)
Member (A) Vice Chairman.

*AS.




M.A. 265/83 in O.A. 88/93 ... : ‘l

DATE iOFHCEREPéRT . ORDERS.

!

$

Notice returnable on 20-8-1993,

Hatel)

30-7-23

(V. Radhakrishnan) ' (N.B
Member (A) Vice Chairman.
*AS L]
20-8-98 Mp, Thakkar for the applicant and Mr, Shevde

for Mr, Kyada for the respondents present,
Since the original applicant w&s dismissed
before admission, it is not hnecessary to await
€eo¥ reply from respordents, The facts mentioned
in the ap:»lication, wht?ekl;:-iee‘% to B&=
disclose\'{_-as sufficient cause Eox preventing
the applicant')i{advocate from appearing before‘
the Tribunal, Bp:_zlication is allowed,
Order dismissing O.A. No,88/93 is sef asice
and the said m 0.,A. is restored to file. M.A,
No, 265/93 stands disposed of accordingly.

Qeite @adjourned to 13-9-93 for admission -assk

hearing,
,/(:: /z/ L AR ’\P
(V.Radhakrishnan) ; (N.BdPatel)
Member (A) Vice Chairman,
*AS,.
ﬂ'/Q"/‘
I ‘(‘ \~ As theylearned Member of
’7) A 13 the B:hch is nut available,

the matter is adjourned
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As the! learned Member of

the Bench is not available,

the matter is adjourned

t0... 0T MRS . _
v
,"r‘.fz B. Patel)
Vice Chalrman
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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
0.A. No. 88/93
‘Bz sbor.
DATE OF DECISION_ 25/10/93
Mr.De.UeVanjara Petitioner
MxasKeJeThaker Advocate for the Petitioner(s)
Versus

Union of India & Orse Respondent

Mr.B«R.Kyada Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N.Be«Patel $ Vice Chairman
The Hon’ble Mr,VeRadhakrishnan : Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?\‘»
2. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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(1)
N
[

shri De.UeVanjara,

Throughskegal Heirs

shri Amarsinh Umedji Vanjara,

Pethapur, In the Bazar,

Oppe.Ambaji Mataji's Temple,

Tal.District Gandhinagare s Applicant

(Advocates Mr.KeJ.Thakar)

Versus

1. Divisional Railway Manager (E)
Rajkot, Western Railway,
Rajkot.

2. Chief Executive Officer,
Western Railway, Churchgate,
Bombaye : Respondents

(Advocate: Mr.B.R.Kyada)

ORAL JUDGMENT

IN
O.As/88/93
Dates25/10/93
Per: Hon'kle Mr.N.B.Patel ¢ Vice Chairman

Mr.Thaker,the learned advocate appearing for

the applicant states that, according to the applicant

) )

some amoun%payable to him as the nominee of his
deceased brother’who was a Railway employee has not
been paid to him and that the applicant will make

a representation in that behalf to the appropriate
authorities and the.applicant will be satisfied, if
the Tribunal directs the authorities to take a decision
on his representation within a reasonable periode.

iIn the circumstances, the applicant is directed to
make a representation, if so thought fit by him,
within a period of four weeks hereof and, if the
applicant makes such a representation within the said

period, the respondents are directed to take decision

oo 51.-.
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(1)

thereon,within a period of eight weeks from the date

of the receipt of the representation by them and to
communicate their decision to the applicant,within

a period of seven days after taking the decision.

In view of these directions, Mr.Thaker seeks permission
to withdraw the application with liberty to move a
fresh application in the event of the applicant being
dissatisfied with the decision that might be taken omn
his representation. Permission granted with liberty

as prayed for. O.2. stadds disposed of as withdrawne.

No order as to costse.

/& &/

(V.Radhakrishnan) (NeReHatel)
Member (A) Vice airman

dedeFEDe



CENTRAL ADMINISTRAT IVE TRIBUNAL
AHMEDABAD B&:H -
AHIEDARAD

D
Application No. 0% }W) T3 of 199

cn—

Transfer Application No. Old Writ Pet, NO.

CERTIFICATE

-~

Certified that no further action is required to be taken

and the case is fit for consignment to the Re~n-3 STOm Weciged).

Dated : 2%\ 2\

AL A\

Section Cg‘fficer/court Officer Sign. of i de.aling Assistant,
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et NI AHMEDABAD BENCH -
C\ Application No, 3 of 19} % )
l‘remsferApplication No, 0ld w.Pett,.No
CERTIFICATE

Certified that no further éction is required
tobe taken and the case is fit for consignment to the
Record Room (Decided).

Dated:(“j Y [5 ’Q:{ .

Countersigned s ’C}Z’{((NQX S
,',\_,\ Si R i - 2

s~ e\ lgnature of the
P "/J:(, t S\c‘\} Dealing “ssigtant,

S ection/sffi/cer/Court officer.

I SR S .~




NaMES OF THE PARL IES

IN THE CoNIRal ADMINIOURAL Vi TR I3UNAL

AT pdrtOsRAD  StanCH

28 |93 .

() !

CaUSE T ITub

UE ¥9

Eh -

DU - Varniala
J

Vi RouS

(1.0.1 & oA

ParT A B &« C

SR. N0. . DESCAIPL LON OF DOCUNLS PhGia
[ d\ﬁP)L‘QOt on) . { —[3 -
] ¢\34N4<€ CH~41P,§Z G ﬁﬂf? .
A [ Todgmect d4 5]y ke |
h \\fw’%’i]ﬂogj\c\‘B ] e Yo o |
S

“\\mea&— dx Q‘S\\Q\ 4




